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SYNOPSIS

The private respondent has been carrying on illegal sand
mining without all the valid permission as required under the
law. The permits that he otherwise got, have been acquired
through submission of false and improper documents. Such
unauthorized and illegal sand mining project is otherwise
causing grave harm to the local ecology and the diversity of
the flara and fauna. Local inhabitants are also facing crisis of
underground water for the running of such illegal sand
mining project in a rampant manner. The applicants being
otherwise concerned about the environment caused to
intimate the authorities for taking necessary action against
such illegal project but they have not taken any action till
date. Hence, this application.
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26.11 2018 Memo  issued in  favour of private

respondents

16.03.2024 Representations sent by the applicants

LLegal notice sent




BEFORIE THIE NATIONAL GRIEEN TRIBUNAL,
EASTERN ZONE BENCIH, KOLKATA
Original Application No. ol 2024/E7

(Under Section 18(1) read with Sections 14, 15 of the
National Green Tribunal Act, 2010)

In the Matter of:

1. Debasis Biswas, s/o Adhir Charan Biswas
102, G N Mitra Lane, Parapukur,

P.O. & P.S.-Burdwan, DisL.-Purba Bardhaman-
713101.

Gopalpur, Barsul, P.O. Barsul Unnayani, Dist.-Purba
Bardhaman-713124

2. Sangit Ghosh, s/o Jitendra Kumar Ghosh

3.Sk. Abdul Kalam S/o Sk. Md. Isha
Sultanbad, P.O.- Teandul, Dist.-Purba Bardhaman-

713424
....... APPLICANTS

-VERSUS-

1. The State of West Bengal through the Department
of Environment, Government of West Bengal,
represented by Additional Chiel Secretary, having
office at “Prani Sampad Bhavan”, sector -Il1, Salt
Lake City, Kolkata -700106. [secy.ard-
wb@nic.in|

West  Bengal State Pollution Control Board,
represented by the Chairman, having  office at
“Paribesh Bhavan”, 10A, Block -LA, Sector - 111,
Kolkata - 700106 [chaimman(@wbpcb.gouv.in)

3. The Chairman, State Level Environment Impact
Assessment Authority, Pranisampad Bhawan, 5
Floor, LB 2, Sector-1II, Salt Lake, Kolkata-700106
[ashit_mukherjeetyahoo.com /

4. The Chairman, West Bengal Biodiversity Board,
Department of Environment, Government of West
Bengal, Pranisampad Bhawan, 5t Floor, LB 2,

Scctc.)r—lll, Salt Lake, Kolkata-700106.
[chairman.wbbnic. in|

S. /\df.iili()nul District Magistrate(Land Reforms)
Rajbati, '



O1.

02.

03.

04.

- /
P.O. & P.S.-Burdwan, Dist.-Purba Bardhamari=
713104

|admprbdngnl.iobagouv.ing
[dlropurbabardhamantagmeail .cont]

6. Block Land and Land Reforms Officer, Barsul,
Unnayani, Burdwan Sadar-2, Dist.-Purba
Bardhaman-713124 [e-mail  address  not
available]

Chicl Mining Officer, Mining ISstale Branch, Court
Road, P.O.-Asansol, Dist.-Paschim Bardhaman-
713304, |cmo.dmm-wb@nic.in|

~I

8. The Block Development Officer, Barsul, Unnayani,
Burdwan  Sadar-2, Dist.-Purba  Bardhaman-
713124
| bdo. bardhaman2(gmail.com|

9. Inspcclor-in Charge, Shaktigarh Police Station,
District- Purba Bardhaman - 713149
|pssaktigarh(agmail.com|

10. Ilimangshu Santra, Vill.-Maniari, Eklakhi,
Dist.-Purba Bardhaman-713427
...RESPONDENTS

The humble petition of the applicants above named most
respectfully sheweth:

That the addresses of the applicants arc as given above for the service of
notice of this application.

That the addresses of the respondents arc as given above for the scrvice
of notice of this application.

That present application is being filed under section 18 (1) read with
sections 14 & 15 of the National Green Tribunal Act, 2010 (hereinafter
called the ‘NGT Acl’) by the aggricved persons, being persons interested in
the protection of the environment and ccology.

That the present application is being filed by the applicants, by raising
certain substantial issues with respect to environment as provided in
section 14 read with scction 2 of the National Green Tribunal Act, 2010.
The said issue  arises since the private respondent  herein being
respondent no. 10, has illegally started a sand mining project without
valid environment clearance certificate and without standard terms as
envisaged in the EIA. Be it mentioned here, this activity of the private
respondent is adverscely affecting the cco-system and the overall ccology



of the arca, and thus substantial question relating to protection ol
cnvironment is involved herein, wherein the community at large is
affected by the environmental conscquences, including thc applicant

herein, which needs to be decided by this Hon ble Tribunal.

05. FACTS IN BRIEF:

5.1 That the applicants are persons having serious concern and interest for

the locality in question whose environment and ccological balance
under threat. Some ol the applicants also happen o be inhabitants

nearby the alleged locale.

1S

5.2 That since sometimes back, the private respondent, has started a sand
mining project without obtaining all the valid permits and/or certificates
on Damodar River, in respect of Sand Block bearing [.D.-Burdwan-
1l/Kalinagar/181(P), 205(P)/F in Mouza-Kalinagar, Dist.-Purba
Bardhaman-713424, being the alleged locality herein.

That for the initiation and/or continuation of the said sand mining
project, the private respondent has submitted a Mining Plan. Though the
said Mining Plan in connection with the said sand mining project has
been purportedly approved by the concerned Chief Mining Officer,
Government of West Bengal, such approval was subject to some
conditions amongst which one of the particular condition was that such
approval was subject o the provisions of the [Environment [mpact
Assessment Notification, 2006. Furthermore, such approval also called
for the submission of the Environment Clearance certilicate to be issued
by the State Level Environment Impact Assessment Authority (SEIAA),
West Bengal.

Ul
w

5.4 That such tailor made mining plan as prepared by the private respondent
himself on his own through one mining engineer, is otherwise full of
falsity and fraudulent statements. As a salient feature of the project it has
been mentioned that the nearest railway station, national highway and
state highway is 4 kilometers, 3 kilometers and 9 kilometers respectively,
which is not the case in reality. Morcover, it has been mentioned n ll-u'

;\/oﬁgxaid proposal that for the purpose of drinking and domestic use of water
1'\thc project, water will be collected from nearby villages after getting

;* KOLKATA p\roval from the competent authority, however, though rampant usc of

Narendra Prasad Gupta ’Z%l\gx'r is happening in the project, no approval as h has be
He\??-’NF‘_"z_sz.a-lz,myroxi‘rl the con(:(:rnc: auth . . As s ..,L PP .d, 5 Sueh has .)u'n- ke

o\ il 278 SOIA d authority. As a result thereol huge quantity of water

ol’?‘ & /_""‘DC”"‘&% used and /or wasted in an unregulated manner and the local

‘_Q_E”\,/mhabltants arc under an active threat of scarcity of water.
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of the said sand mining project, onc of
nvironment Clearance Certificate, issucd
private

5.5 That for the purposc of running

the most vital document is the £
SEIAA, Government of West Bengal. However, the
said mining project since A
y such environmenl
the competent
LLol,

by the
respondent  has  been running the
considerable period of time without obtaining an
clcarance (:crtil'icul(:/pcrmission/no-()bjc(:l,ion from
1g to terms and conditions mentioned under the
lated 26.11.2018, issucd in
dder should submit
EF & CC as
Notification,

authority. Accordil
Memo. No. 304/1287/Auction 17/MM/ 18, ¢
favour of the private respondent, the successful bi
Environmental Clearance issued by DEIAA or SEIAA or Mo
the case may be as per Environment Impact Assessment
2006. The notification clearly mandates four slages in thc Prior
Environmental Clearance (EC) process for new projects —

Stage (1) Screening (Only for Category ‘B’ projects and

activities)

Stage (2) Scoping

Stage (3) Public Consultation

Stage (4) Appraisal.

But the private respondent deliberately avoided the public
consultation which is in gross contravention of the Environment

Impact Assessment (EIA) Notification, 2006.

5.6 That running of the said sand mining project without adhering to the
environmental norms has posed a palpably irreversible, irreparable and
adverse impact on the ecology and environment in the locality. Duc to the
OLkars est‘r-uction and c.rosion of river bank and disturbance in the aquatic

. hWbitat, the aquatic flora and launa runs the risk of destruction which

Namnd

“hOrg Prgs.
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€90, Ko uiz| #rlhy impact critical imbalance in the ccosystem and biodiversity of the

5.7 That the private respondent has willfully and crafltily 1gnored the
eva-luation of public hecalth implications of the project and rclated
ac.tlvities in the impact zone and the proposed remedial measures along
with budgetary allocations, which is contradictory to the standard Lcrm:
for conducting EIA study for non-coal mining project.

5.8 That in the mining plan, the private respondent has fraudulently
'rcprcscnted that local transport infrastructure is capable of handlin(; lh-c
%ncrcmf:ntal load and thereby unscrupulously omitted to take slcpz for
improving road infrastructure, which is a clear violation ol standard
terms for c‘onducling EIA study for non-coal mining project. Morcover
Lr(;mspor.tatlon of huge quantity of illegal sand by road is having an'
Zyv;;iilmpam on‘Lhc local peoplc? as the longevity of the road is reduced

unauthorised heavy traffic load and as such the local people is
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fcing difficultics in commuting. MOrcover, particul irly during monsoon
the said area becomes highly accident pronce.
nauthorized sand mining

' ) illegal u
That due to such running of the illegal and |
ith other loc

the hazards mentioned above,
condition since the last

) al residents cannot
project in the arca, the applicants along w
reside peacelully in that arca because ol
As such the applicants are undergoing miscrable
2-3 years,.
. miscrable situation, the

That linding no other way to get rid of such « .. .
. locality jointly filed

applicants along with some other people of the ' : 7 the
representation before the respondent authoritics stating 1n (.J(:I.zul «_.i ],’
hazards faced by them and praying for redressal of the same immediately.
Such representations were sent under speed post on 16.03.2024, and the
same were reportedly delivered on 18.03.2024.

A copy of the representation along with the track reports arc anncxed
herewith and marked as Annexure —A’- collectively, to this Original

Application.

That thereaflter, when no action was taken by the respondent authoritics,
Your applicants causcd to issuc onc legal notice calling upon them to
take immediate action in view of the difficultics faced by the applicants
and other local inhabitants. However, even after such notice being served,
no inspcction and/or enquiry was madc or causcd to be made to
asccrtain whether all the formalities are being followed in running the
sand mining project. [t is pertinent to mention herecin that till date no
Environment Clearance Certificate has been given to the private
respondent, and ncither is it cligible to get the same; however, the project
has been going on without such certificate unauthorisedly and most
illegally.

A copy of the legal notice along with the track reports are annexed
herewith and marked as Annexure —‘B- collectively, to this Original
Application.

That inspitc of all these, the private respondent is still carrying on with
the said project showing a thumb to the rule of law and grossly violating
the rules and guidelines as envisaged under the relevant statute. The
situation has come to such a pass that unless and until immediate
necessary measures are adopted for resisting such activities, it will affect
not only the applicants but also the whole environment of the arca at
large.

I.hzn in the above premises unless this Hon’ble Tribunal interferes by
fhrcclmg the concerned respondents (o immediately cause o proper
Inspecton and thereby stop the mining work in the arca, the applicants
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as well as the people of that particular arca and its Mironfient and
ccology will suffer immense loss and injury.

That despite the above stated facts been brought to the notice ol the
relevant authorities, the authoritics are paying no h.(:(: '
over the matter, and as a result therecfore such illegal and pt'>rllullf1g
activities arc continuing unabated in an otherwise purely residential

d and sitting tight

locality.

That in view of the aforesaid facts and circumstances, the applicants have
filed the present application inter alia on the following and other grounds
which the applicant may take at the time of hearing after craving lcave of
this Hon’ble Tribunal;

GROUNDS

A. That running of sand mining project without adhering to the relevant
rules and without following the standard terms of the EIA report is
grossly violative and against the Rule of Law.

B. That carrying on such unauthorized sand mining activity without
following the environmental norms and without the certificate of
clearance from the SEIAA is an offence and such activities of the
private respondent must be resisted.

C. That the Hon’ble Supreme Court of India has held in several cases
that the principle of precaution under the international law is now
part of the Indian municipal law. In Vellore Citizens’ Welfare Forum v.
Union of India 1996 (5) SCC 617, the Court held that the
Preccautionary Principle in the municipal law context means —

(i) Environment measures - by the State Government and the statutory

Authorities - must anticipate, prevent and attack the causes of
environmental degradation.

(i) Where there are threats of serious and irreversible dam
scientific certainly should not be used as the rea
measures to prevent environmental degradation.

age lack of
son for postponing,

(iti)The “Onus of proof” is on the actor or the developer/ industrial to
show that his action is environmentally benign.’

Itis submitted that the ratio of the

: : above judgment is also applicable
In this case and in the

present case the respondent authorities
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and/or  lailed uﬂ'rff;l [1irve
of pross cnvironmentil
is further submitted

concerned,  have cither ipnored
intentionally not acted upon the complaint

auscd due to the sand mining. It
damage (o the ceolopy  and

al depradanion,

hazards being ¢
that there would be an irrcversible
[l cause a long term cnvironmeaenl

cnvironment and wou
the indulpence ol State

it (he illegal activities  carriedon wilh
Machinery is not prevented.

riverbeds  through illegal  sand mining  will preatly
(o the impacts ol climiate
Arising

That altering
contribute to (he increascd vulnerability
Morcover, dust particles

change such as [lood and drought.,
@ of sand will increasce

out ol the said mining, loading and transportin
the Air Quality Index that subscquently resulls in serious ailments (o
local inhabitants. Impact of such illegal sand mining is also [alling
upon the normal arrival of the migratory birds 1o the arca during
winter as growing noise and activitics in the said arca is driving them
The riverbed where the mining is going on

out of their natural habitat,
of fishes and aquatic

is the natural habitat for different specics
organism. The sand mining will cause erosion, pollute waler sources
and subscquently reduce the diversity of fishes and as such the local
fishermen will also get affected by such activities.

Section 20 of the National Green Tribunal Act, 2010, specifically
requires that the Tribunal should apply the principles of sustainable
development, the precautionary principles and polluter pays principle

in its orders, decisions and awards.

That in the case of M.C. Mehta v. Kammal Nath and others (2000) 6 SCC
213, the Hon’ble Supreme Court observed as undcer: “...pollution is a
civil wrong. By its very nature, it is a tort committed against the
communily as a whole. A person, therefore, who is guilty ol causing
pollution, has to pay damages (compensation) for restoration ol the
environment and ecology. He has also to pay damages to those who
have suffered loss on account of the act of the offender.” It held
further that “In addition to damages aforecsaid, the person guilty of
causing pollution can also be held liable to pay exemplary damages so
that it may act as a deterrent for others not to cause pollution in any

manner.”

That since the respondent authorities concerned have failed and/or
have intentionally not taken any appropriate legal action against such
arrying on of illegal sand mining by the private respondent herein,
and have thereby abetted and willfully connived in allowing such
illegal activitics, in complete violation of the environmental and other

applicable laws.
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8.

Pass an interim order of Injunction restraining the pr

KOLKATA
* Narendra Prasad Gupta ¥
Rega. No.-13623/2018
Vatia Till- 30-12-2028

LIMITATION

e - ; At as roscection
That this application is not hit by limitation as prescribed under sect

14 and 15 of the National Green Tribunal Act, 2010.

tinuous violation ol the

1086:; and is within the
n Tribunal Act,

The present application is filed against the con
provisions of The Environment Protection Act,
purview of sections 14 and 15 of the The National Gree

2010.

INTERIM RELIEF [IF ANY:

ivate respondent [rom

continuing with such illegal and/or similar activities, till the disposal of this

application;

PRAYER

In view of the above facts and circumstances it is most respectfully prayed that

this Hon’ble Tribunal may bc plecased to:

a.

b.

d.

Admit the instant application and thereby direct the concerned private
respondent to immediately restrain himself from continuing with the said
sand mining project without following the environmental laws;

Direct the respondent authoritics lo lake appropriate measurcs so that
the applicants can live peaccflully without any hazard to their lives and
properties as well as the total area is protected [rom environmental
pollution and the ecological balancc in the arca may be protected.

Dircct the private respondent to immediately stop all its activitics
incidental to the alleged sand mining without valid permissions and/or
licenses as required under the law.

Pass any such other or further order(s) as this Ilon’ble Tribunal mayv
deem fit and proper in the facts and circumstances of the case. '

And for this act of kindness Your applicants as in duty bound, shall cver
pray. -
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I, Debasis Biswas, son of Adhir Charan Biswas, by faith hindu, by occupation -
Business, aged about 50 years, residing at Village :- 102, G.N. Mitra Lane, P.O.
& P.S.-Burdwan, District- Purba Bardhaman-713101, do hereby declare that
the contents made out in the above paragraphs are true to the best of my
knowledge, belief and information.

{
Verified at Calcutta on this the I*day of July, 2024

\ \
Debanit'n Cotren
DEPONENT

AFFIDAVIT

I, Debasis Biswas, son of Adhir Charan Biswas, by faith hindu, by occupation -
Business, aged about-50 years, residing at Village :- 102, G.N. Mitra Lane, P.O.
& P.S.-Burdwan, District- Purba Bardhaman-713101, do hereby solemnly affirm

and declare on oath as follows: -

1. That I am the applicant no.1 in the instant application and as such I am

fully conversant with the facts and circumstances of the case. I am also

competent to affirm this affidavit by myself and also on behalf of the other
_ applicants having been duly authorized by them to do so.

2. That the statements made out in the aforesaid paragraphs of the instant
application are true to the best of knowledge, belief and information as well as
derived from the records an e also my humble submission before this

Hon’ble Tribunal. 70 Q_L :133557\\\\
d g,; T
I sign this Affidavit to‘da-yaf;@ef,%l‘HT.'day“?f July, 2024 at Kolkata.
Y0 Prasa ) 2|
.‘. '::,rJ_ l’w-'?'J""zJ/‘/'(;)vg i M
" Vet ,;m, ?"‘"l . ‘67"‘ /f
o 7, ‘ '
Identified by N o Deltopin Barwes

DEPONENT

55

=8 ) 1

NARENDRA PRRSAD GUPTA

NOTARY
GOVERNMENT OF INDIA
REGN. NO.-13823/2018

ADVOCATSE, HIGH COURT CALCUTTA
8, Old Post Office Street (Ground Floor)
Opp. F-Gate (High Court)
Mob.-8910576674

9883135090

L.T.l.(s)/Slignatu s(s) of the
attested Ry-m dentlﬂcaﬂor\'

RASAD GUPTA, NOTARY

ocate, HIGH COU T, KOLKAT#
Ao No.-13823/2018, Govt. of Inuid
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To,

1) The District Magistrate, Purba Bardhaman
2) The District Land & Land Reforms Officer, Purba Bardhaman
3) The Chairman, State Level Environment Impact Assessment Authority
Pranisampad Bhawan, 5" Floor, LB 2, Sector-III, Salt Lake, Kolkata-700106
4) The Chairman, West Bengal Biodiversity Board
(Dept. Of Environment, Govt. of west Bengal.)
Pranisampad Bhawan, 5" Floor, LB 2, Sector-III, Salt Lake, Kolkata-700106
5) The Chairman, West Bengal Pollution Control Board,
Paribesh Bhavan, 10A, LA Block, Sector-III, Bidhan Nagar, Kolkata - 700106
6) Block Land & Land Reforms Officer, Barsul
7) Chief Mining Officer, Mining Estate Branch, Court Road, P.O.-Asansol,
Dist.- Paschim Bardhaman- 713304

In Re : Raising objection against granting of permit/EC in favour of
Himangshu Santra for initiation of sand mining on Damodar
river, in respect of Sand Block bearing I.D.- Burdwan-
II/Kalinagar/181(P), 205(P)/F in Mouza- Kalinagar, Dist.-
Purba Bardhaman-713424.

Dear Sir,

We, the undersigned, being the local inhabitants/residents of Kalinagar,
P.S.-Madhabdihi, Dist.-Purba Bardhaman, do hereby beseech to draw your kind
attention about extension of the validity of the LOI in favour of Himangshu Santra

for initiation of sand mining on Damodar river as mentioned above.

The proponent has already started illegal sand mining from the above-mentioned
proposed sand block since a considerable period of time without obtaining a valid

EC/permission/No objection from the competent authorities/persons.

Initiation of the sand mining activities in that area will have irreversible,

irreparable and adverse i

e ():@Jon of river bank and disturbance in the

f‘/{una will succumb to death which may

(//
aticHigry giid:d
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...contd. p/2



result in critical imbalance in the ecosystem and biodiversity of the riverine zone

in that particular area which is otherwise already an arid and polluted zone.

2. The process of sand mining can result in the release of sediments into water
body, negatively affecting the water quality and thereby subsequently adversely
affecting particularly the aquatic life.

3.  Altering riverbeds through sand mining can contribute to increased
vulnerability to the impacts of climate change such as floods and droughts. As the
land of the particular area is slightly lower, it will become more vulnerable to

flood due to long run sand mining activities.

4. The Damodar riverbank particularly in the said area is reproductive ground for
various migratory birds species during the winter season, so creating disturbances
due to sand mining from the river bank, will contribute in destruction of habitats

for migratory birds that leads to push those species to be rare or endangered.

5. Dust particles arising out of such mining, loading and transporting of sand by
road will increase the Air Quality Index (AQI) that subsequently results in

serious ailments to local inhabitants.

The sénd mining project will cause irreparable loss and injury to the social life of

the local inhabitants in the following manners:-

1. As per the description of the proposed sand mining project, it requires 32
KLD (kilo litres per day) of water for fulfillment of various purposes, which will
be collected from the nearby villages. For the use of huge quantity of water for

the project, the local inhabitants will face the scarcity of water in the near future.

...contd. p/3




2. Transporting of sand by the road network will increase traffic load which will
reduce the life span of the local roads and the local inhabitants will face greater

risk during their normal movement by the road.

3. As per the salient features of the project, the production from the mine is
59100m’ /year. This huge quantity of sand mining throughout the year will make
the river bank unusable by the local people for their social, cultural and religious

congregation.

4. The proposed riverbed is habitat for different species of fishes and other
aquatic organisms. The sand mining will cause erosion, pollute water sources and
subsequently reduce diversity in organisms especially of fishes, so the local
fishermen who are fully dependent upon fishing, will face serious crisis in their

livelihood.
Non-compliance of relevant rules —

1. According to terms and conditions mentioned under the Lol, Memo. No.
304/1287/Auction 17/MM/18, dated 26.11.2018, issued in favour of the
proponent, the successful bidder should submit Environmental Clearance issued
by DEIAA or SEIAA or MoEF & CC as the case may be as per Environment
Impact Assessment Notification 2006. The notification clearly mandates four

stages in the Prior Environmental Clearance (EC) process for new projects —

Stage (1) Screening (Only for Category ‘B’ projects and activities)
Stage (2) Scoping

Stage (3) Public Consultation

Stage (4) Appraisal.

But the proponent deliberately avoided the public consultation that is in contravention to

the Environment Impact Assessment (EIA) Notification, 2006. So the proponent

...contd. p/4
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2. Proponent willfully ignored the evaluation of public health implications of the
project and related activities in the impact zone and the proposed remedial
measures along with budgetary allocations, which is contradictory to the standard

terms for conducting EIA study for non-coal mining project.

3. Proponent intended to falsely represent that local transport infrastructure is
capable of handling the incremental load and failed to take steps for improving
infrastructure, which is violation of standard terms for conducting EIA study for

non-coal mining project.

4. No effective steps have been taken by the proponent for providing onsite
shelter and facilities to the mining workers, which is again the violation of

standard terms prior to EIA report.

5. As per the description of the proposed sand mining project, it requires 32
KLD (kilo litres per day) of water for fulfillment of various purposes, which will
be collected from the nearby villages. For the use of huge quantity of water for
the project, the local inhabitants will face the scarcity of water in the near future,

the proponent failed to provide any description of water conservation measures

\7\' N . ,
'q,ﬁerms prior to EIA report.

P

/’I‘TC-) and rainwater harvesting in the project details, which is infrihgement of standard

prevent such indiscriminate sand mining and not to give Environment Clearance

(EC) to the proponent.

Under the above facts and circumstances you are herety called upon to take up the
issue, forthwith, and consider it on an extremely urgent basis and thereby take

...contd. p/5
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immediate necessary action and/or all steps to stall according permission to the said

sand mining project so as to protect the natural, ecological, and environmental

balance of the particular area.
Date:

Copy for information:

Himangshu Santra
Vill.-Maniari, Eklakhi,’
Dist.-Purba Bardhaman-713427

N i E A Rt

Address for correspondence :
Debasis Biswas

112, G.N. Mitra Lane,
Parapukur, P.O.-Burdwan,
“Dist.- Purba Bardhaman-713101

Yours sincerely,

\

Debanstn b31r™ e

- OFRMY, e

g’@a’o«r@
FOTH B\
© sl i

tcp Sk d()dr,UL Ka Lo

Revel mon ol



4/6/24, 1:45 PM
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India st

You are here Home>> Track Conslgnment

Track Consignment

* Indicates a required field.

* Consignment Number
- EW396972900IN

Sign In

Track Consignment

Register
v Ia & Ry Hh Q
| Tamr—
288 L[5
e Do Amiit mahotsav

EW396972500IH TVR:69B7396972500 ~
SP BURDUAN HO <713101) i &
Counter Moz1,16/03/2024,13:52
TosTHE DIST WAGL.PURBA BARDHAN
PIN:713101, Burdwan HD
Froa:DEBASIS BIS.GH MITRA LAE

" Bts30gas
" fat:17.70{Cash)Tax:2.70

<Track on waw.indiapost.gov. in>

- {Dial 18002464848 <ear Hasks, Stay Safe>
. . ‘ lore l

1 Booked At | Booked On Destination Tariff | Article Type | Delivery i Delivery Confirmed |
1 ? Pincode Location On |
§ H i
i Burdwan '; 16/03/2024 713101 17.70 | Inland Speed Burdwan HO 18/03/2024 16:48:21 }
zl HO [ 13:51:58 Post |
Event Details For : EW396972900IN
Current Status : Item Delivered(Addressee)
Date Time Office’ Event
18/03/2024 16:48:21 Burdwan HO ltem Delivered(Addressee) !
18/03/2024 11:47:37 Burdwan HO (Beat Number:19) Item Delivered [To: yuii (Addressee) ]
18/03/2024 11:40:01 Burdwan HO Out for Delivery
18/03/2024 08:04:50 Burdwan HO ltem Received
16/03/2024 15:38:41 Burdwan HO Item Bagged ;
16/03/2024 13:51:58 Burdwan HO Item Booked ,

Home
About Us
Forms

Recruitments

Holidays
Feedback

Right To Information

Tenders India

hitps:/fwww.indiapost.gov.in/_layouts/1 S/DOP.Portal.Tracking/TrackConsignment.aspx




416/24, 1:40 PM

a
Incha Rst

You are here Home>> Track Consignment

Track Consignment

* Indicates a required field.

~Consignment Number

EW396972895IN T

Sign In

Track Consignment

a?

Register
v A & -\l & Q
G2 57
AZ(']dl Ka
A mer Amritpaahotsav
EWSYaY/UYOIN LUR: 6987.:96??28‘/6 P
5P BURDWAN HO <713101> W
Gounter Hoz1,16/03/2024,13:51 M _
. TosTHE DIST LAND. BARDHAMA i Quick help

= PIN:713104, Burdwan Rajbati S0
FroasIERASIS BIS,GH HITRA LAKE
Wt:2Baas
fats17.70(Cash)Tax:2.70

(Track on ww.indiapost.gov.in’

<Dial 18002444848> {Hear Masks, Stay Safer ‘
' 5 . More |

inBooked At | Booked On Destination Tariff | Article Type Delivery f Delivery Confirmed
| Pincode Location iy
' Burdwan | 16/03/2024 713104 17.70 | Inland Speed Burdwan Rajbati { 18/03/2024 16:12:16
| HO lL 13:51:58 Post SO
Event Details For : EW396972895IN
Current Status : Item Delivered(Addressee)
Date ! Time Office Event I UE
18/03/2024 16:12:16 Burdwan Rajbati SO | Item Delivered{Addressee)
: 18/03/2024 12:13:07 Burdwan Rajbati SO (Beat Number:6) Item Delivered [To: dliro (Addressee) ] '
18/03/2024 | 10:33:18 | Burdwan Rajoati SO Out for Delivery g
1 18/03/2024 09:30:40 Burdwan Rajbati SO ltem Received .’
1700312024 | 07:08:54 | Burdwan Ma RMS2 TMO ltem Dispatched
17/03/2024 06:08:41 Burdwan Ma RMS2 TMO ltem Received
'r 17/03/2024 05:56:15 Burdwan NSH Item Dispatched
17/03/2024 04:04:02 Burdwan NSH Item Bagged ‘A,
16/03/2024 19:53:21 . | Burdwan NSH Item Received
16/03/2024 19:39:33 Burdwan Ma RMS2 TMO Item Dispatched
| 16/03/2024 19:31:44 Burdwan Ma RMS2 TMO ltem Received ;
P 16/03/2024 15:28:34 Burdwan HO Iltem Bagged —
- 1600312024 | 13:51:58 Burdwan HO ' B

https:/fiwww.Indiapost.gov.in/_layouts/15/DOP.Portal. Trackin

nment.aspx
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BRIV

~

Tnadna et

_You are here Home>> Track Consignment : . _

Track Consignment

* Indicates a required field.

" Consignment Nuvrnbel_'m

o

Sign In

Track Consignment

Register

v

Wt:30gas

EW985 7y SIN TVR 68T 01 /13

SP BURDWAN HO <713101»

- Counter Noz1,18/03/2024,13:52 e

« ‘TasTHE CHAIRMAN ,FRANISAMPAD f"’r b
" PIN:700104, Bidhan Maqar IE Market SO
From:DEBASIS BIS.GH HITRA LAHE

I &

G262

o seapinm

Aatzd1.30(Cash) Taxs6.20
(Track on m.mdxapost.gav.m)

= &

7/-—«-’-.'
LI s
AZEK“ Wa
Amvitpinhotsav

lm.ml 3

Indin Fmt

ik More I

Quick help

EW396972913IN <Dial 1800265688) Clear Masks, Stay Safe> -
| Bb;ké'ci—&tw BookedOn | Destination Tariff | Article Type | Delivery Location | Delivery Confirmed |
Pincode On J
; Burdwan 16/03/2024 700106 41.30 | Inland Speed | Bidhan Nagar IB 18/03/2024 15:38:37 ‘
13:51.58 Post Market SO |
Event Details For : EW396972913IN
Current Status : Item Delivered(Addressee)
Date Time Office Event ) Mi
>1é/C7)312024 15:38:37 Bidhan Nagar IB Market SO Item Delivered(Addressee) f
| 18/03/2024 10:03:50 Bidhan Nagar IB Market SO Qut for Delivery ,
; 18/03/2024 08:58:25 Bidhan Nagar IB Market SO Iltem Received :
t 18-102;)2024 05:29:20 KOL AP TMO Item Dispatched o ‘I
| 18/03/2024 | oas1:20 KOL AP TMO ltem Received :
; 18/03/2024 03:25:12 Kolkata NSH ltem Dispatched :
' | 18103/2024 02:32:55 Kolkata NSH Item Bagged '
L 1 7}03/2024 23:49:08 Kolkata NSH , -¥ s ltem Received / 9 T4 /Pm“ §
| 1710312024 22:46:47 KOL AP TMO 2Drem stpaacr}é/d"' ﬁa, eag kT '\\:
| 1710312024 22:30:21 KOL AP TMO // G)/ " &% 0(4_;,‘7 \?1 s Receivel 3y ;fl,d f;" 252y (”ﬂfa il
l 1710372024 11:18:36 How Ma RMS TMO “ﬁ\ 44 {;;& ‘:@, lter}j Dispatchad-) \h\ Ul gggy S /,’ _,
;j_ _/03/_2924 09:38:56 How Ma RMS TMO \\o\'%. 2 & ;.1}}«4. Received b F U“Q\
| 171032024 02:57:45 Burdwan NSH XIVDA_Atem Dispatched o R
17!03/2024 01:45:40 Burdwan NSH Item Bagged -
! 16/03/2024 19:53:21 Burdwan NSH ltem Received
E 1§I9Ei12224 19 39:33 Burdwan Ma RMS2 TMO ltem Dispatched -

hnps‘J/www.lndlapost.gov.lnl_layoulsh5/DOP.Ponal.Tracidng/TrackConslgnmenl.aspx



4/6/24, 1:49 PM Track Consignment

\{ 16/03/202;1 i 19:31:44““ [ Burdwan Ma RMS2 TMO Item Received R
: 18/01.5/262; ' B '"1‘-5:_28:34 Burdwan HO Item Bagged
' 160032024 l 13:51:58 Burdwan HO Item Booked
Home
About Us
Forms

Recruitments
Holidays
Feedback
Right To Information

Tenders India
Related sites
Website Policies
Contact Us
Employee Corner
Sitemap
Help

External Links

® @ hational portal of indla
indid.govia
National Vioter's Service Portal

India Code
Application Security Audit Report

https1Iwww.lndlaposLgov.lnl_layoulsh 5/DOP.Ponal.TraddnngrackC:onslgnment.aspx



4/6/24, 1:47 PM Track Consignment

o SignIn  Register
v I & = & Q
S G286 7
$ 4 '/‘
Azad»
n YA g “'W"Mahotsav
India Hwt
_You are here Home>> Track Consignment
= T EM3R4973026IN IVR269687396973024
Track Consignment '» S° RO HD <13t01> b Quick help

Counter Mo:t, «16/03/2024,13252 » A

To:THE CHALRNAN  FRANTSAYPAD BAR i
_— PIN:700106, Bidhan Magar IB Market 50 ™"~

. Froa:DEBASIS BIS,GN MITRA LANE

Ut 300as

Aatz41.20(Cash) Taxz6.30

<Track on w.indiapost.gov. iny

<Dial 18002644848> <Hear Masks, Stay Safe>

* Indicates a required field.

* Consignmen_t Nu_m_brorr
EW396973026IN

More I

Booked At | Booked On Destination Tariff | Article Type | Delivery Location Delivery Confirmed |

, | Pincode On j

i Burdwan [ 16/03/2024 700106 41.30 | Inland Speed | Bidhan Nagar IB 18/03/2024 15:38:37

{ HO { 13:51:58 Post 1 Market SO

Event Details For : EW396973026IN

Current Status : Item Delivered(Addressee)

ba-fe fime Office Event -
?18703/2024 15:38:37 Bidhan Nagar 1B Market SO ltem Dell\;;od(Add;é‘snoee) ]
18/03/2024 10:13:40 Bidhan Nagar 1B Market SO Outfor Delvery

5 18/03/2024 09:01:14 Bidhan Nagar IB Market SO Item Received
? 17/03/2024 . 23:49:08 Kolkata NSH Item Received t -Hf
:r177I03/2024 ‘ 22:46:47 KOLAP TMO ltem Dispatche |
: ;103/2024 22:30:21 KOLAP TMO Item Receive

17/03/2024 11:18:36 How Ma RMS TMO Item DISP?,E? %5 »'L’ /

‘1 7/6.3/-2024 09:38:56 How Ma RMS TMO ltem Receive OA_

‘"_1—;/03/2024 02:57:45 Burdwan NSH ltem Dlspatcheé\ii N

| 17/03/2024 01:45:40 Burdwan NSH ltem Bagged ) |
16/03/2024 19:563:21 Burdwan NSH Item Received ‘
16032024 193933 | Burdwan Ma RMS2 T \em Dispatched

‘ 16/03—150;1 19:31:44 Burdwan Ma RMS2 T ;I}?m Received — i
" 1610312024 15:28:34 Burdwan HO .JQ%\ Bagged )
:5/03/2024 13:51:58 Burdwan HO ,I,}m Booked L

https:/iwww.indiapost.gov.in/_layouts/15/DOP.Portal. Tracking/TrackConsignment.aspx
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Track Consignment N

(2] Signln  Register

sidl arp

_You are here Home>> Track Consignment

[r—
—

Track Consignment

* Indicates a required field.

* Consignment Number

v yyy & =y & Q

G228 /o=

T g Amrit Maho!sav

EVG94973012IN TVR:4987396973012

5P EURDUAN HD <713101 amdl et
Counter Noz1,16/03/2024,13:51 Zi
TosTHE CHATRIWAH JFARTBESH BHAUA Dl
PIN:700106, Bidhan Nagar IB Market S0 ™™
Frou:DEBASIS BIS.GH HITRA LAKE

Wt:32qas

Aat:41.30(Cash)Tax24.30

(Track on www,indiapost.qav.in>

uick help

= <Dial 180026668587 <Mear Hasks, Stay Safe
 EW396973012IN ’ TEETEE e \

} Booked At | Booked On Destination Tariff | Article Type | Delivery Location Dellvery Conflrmed |
‘ Pincode On !
Burdwan ; 16/03/2024 700106 41.30 | Inland Speed Bidhan Nagar 1B 18/03/2024 15:38:37

HO ‘ 13:51:58 Post Market SO

Event Details For : EW396973012IN

Current Status Item Delivered(Addressee) L )
Date | Time Office Event

18/03/2024 15:38:37 Bidhan Nagar IB Market SO

ltem Delivered(Addressee)

18/03/2024 15:20:04 Bidhan Nagar IB Market SO (Beat Number:6) Item Delivered [To: addressee] 3

18/03/2024 10:07:35 Bidhan Nagar IB Market SO

Out for Delivery

18/03/2024 09:01:14 Bidhan Nagar IB Market SO

ltem Received

17/03/2024 23:49:.08 Kolkata NSH

Iltem Received

17/03/2024 22:46:47 KOLAP TMO

Item Dispatched

= J

17/03/2024 22:30:21 KOLAP TMO A N ).,\‘ ltem Received
A A . R

.18 P ]

17/03/2024 11:18:36 How Ma RMS TMO o fﬁ’" 2, ;7/ . 1:5{ Item Dispatched |
17/03/2024 | 09:38:56 | How Ma RMS TMO O %,%., ’q,.i-f \ \ ltem Received '

| e O |
17/03/2024 02:57:45 Burdwan NSH - “4&-"13;9% /,' Item Dispatched c
O *

| 17/03/2024 | 01:45:40 | Burdwan NSH \.{i INDAR 2~ | temBagged }

16/03/2024 19:53:21 Burdwan NSH

Item Received

 I——
{

i 16/03/2024 19:39:33 Burdwan Ma RMS2 TMO

[1 6/03/2024 19:31:44 Burdwan Ma RMS2 TMO

l

/:\’E)_:[T‘\\ Item Dispatched
/ %3 \Qm Received

| 16/03/2024 15:28:34 Burdwan HO

I/{ */varendm[“m \ lte\\\ Bagged |

A n a_.t A PR S——

—

%16/03/2024 13:51:58 | Burdwan HO

ega. No Uﬁa ]5( |
“O\ y-?:’rd],r!_J ‘3/201 EE Boaked |

httpsZiwww.indiapost.gov.in/_layouts/15/DOP.Portal. Tracklngn'rackConslgnmenLaspx' O F “\\y//

Yo) ] / 7

\......—-'



4/6/24, 1:50 PM

Track Conslgnment

@D

© sSignin  Roglstor
v M & = 4 Q
aidl s GZ @ "}i :
Azadi ?ﬁ
o gy Arrwin Mnf‘mlsnv A&
Truhia Nea
You are here Home>> Track Consignment " EM949729271H IVRe4567396972927 t
= 5P BKDWAN 10 <713101> L
Counter Host,16/03/2024,13252 w Quick help
Track Consignment TorTHE BLOCK LA, TAROHAHI M '
PIN:713124, Barsul Unnayani 0« ™"
* Indicates a required field. FroasDEBASIS BIS,GH MITRA LAHE
Wt:30qas
K Ant241.30(Cash) Tax26.30
* Consignment Numberv <(Track on wed,indiapost.qov.iny
EW396972927IN ¢ More i
i Booked At | Booked On Destination Tariff | Article Type | Delivery Delivery Confirmed
; Pincode Location On |
:”‘ T
| Burdwan | 16/03/2024 713124 41.30 | Inland Speed Barsul Unnayani | 18/03/2024 18:34:36
i HO 1’ 13:51:58 Post SO |
Event Detalls For : EW396972927IN
Curreq;_§_§atus : ltem Delivered(Addressee) ) B
Date Time Office Event
| 18/03/2024 18:34:36 Barsul Unnayani SO Item Delivered(Addressee)
18/03/2024 13:57:37 Barsul Unnayani SO Out for Delivery
| 18/03/2024 13:21:43 Barsul Unnayani SO Item Received
17/03/2024 06:34:39 Burdwan Ma RMS2 TMO Item Dispatched
; 17/03/2024 06:12:37 Burdwan Ma RMS2 TMO Item Received 3
l 17/03/2024 05:56:15 Burdwan NSH Item Dispatched g
‘ 17/03/2024 05:05:25 Burdwan NSH Item Bagged ,
16/03/2024 19:53:21 Burdwan NSH Item Received i
16/03/2024 19:39:33 Burdwan Ma RMS2 TMO Item Dispatched
16/03/2024 19:31:44 Burdwan Ma RMS2 TMO ltem Received '
16/03/2024 15:28:34 Burdwan HO Item Bagged '
o N T “-_,‘. S —— -
' 16/03/2024 . | Burdwan HO Item Booked

mgu No. vezz/zr;w

b o\ Wit 012202/, / Home
t.y ) (-) '-\ LIS
N —
o \/, F \\\ W About Us

https:/iwww.Indlapost.gov.in/, Iayoutsl1 6/DOP.Portal, Tracking/TrackConsignment.aspx

/




4/6/24, 1:43 PM

Track Consignment

e Signin  Register
v Fa & = & Q
N INE Gz & 7/'%,_..
o G Azadi ¢,
IS g Arnrit Mahotsa.l
You are here Home>> Track Consignment
= 'EW3949727BSIN IVR: 6987394972785 it
. SP BURDUAN HO <713101) HEAIT S0 uick help
Track Consignment Counter Noxt,16/03/2024,13:52 ;N
To:THE CHIEF MIN, MINING ESTATeiR mmealicid
* Indicates a required field. { PIN:713304, U C Danga 50
~ FroasDERASIS BIS.GH MITRA LANE
. Wt:35qas
" Consignment Number - Aat:41.30(Cash)Tax:6.30
‘ Track on wew. indiapast.acv.iny 3
' EW396972785IN X fis e I
e . ) f <Dial 18002666848 <WMear Masks, Stay Safel :
i Booked At | Booked On Destination Tariff | Article Type | Delivery J Delivery Confirmed |
Pincode Location :
l Burdwan 16/03/2024 713304 41.30 | Inland Speed U C Danga SO 18/03/2024 16:24:01
l HO 13:51:58 Post
Event Details For : EW396972785IN
Current Status : ltem Delivered(Addressee)
Date Time Office Event
‘ 18/03/2024 16:24:01 U C Danga SO Item Delivered(Addressee) 1
| 18/03/2024 12:22:02 U C Danga SO Out for Delivery ‘
| 18/03/2024 12:14:06 U C Danga SO ltem Received ,
- )
‘ 17/03/2024 04:41:06 Asansol Ma RMS2 TMO Item Dispatched ’
; 17/03/2024 04:37:23 Asansol Ma RMS2 TMO Item Received i
é 17/03/2024 04:33:36 Asansol ICH Item Dispatched
i 17/03/2024 03:26:41 Asansol ICH ltem Bagged
| 17I03/2024 01:45:00 Asansol ICH ltem Received i
5 17/03/2024 01:25:34 Asansol Ma RMS2 TMO ltem Dispatched }
5 17/03/2024 01:25:10 Asansol Ma RMS2 TMO Item Received / NO 7:\ :
i 16103/2024 23:03:20 Burdwan Ma RMS2 TMO | ltem Dispatcheg/ X N\
160032024 | 23:03:03 Burdwan Ma RMS2TMO 28 O T4 feiiwecel
L :03: urdwan Ma A\ N =4 ceive ~
| 1600372024 22:52:07 Burdwan NSH // / KOLKAT "‘Q'Pls\nq‘tché
| 16/03/2024 22:50:35 Burdwan NSH " ( Nasendra Prasd gy,
b Begd_No..y2g 2312048 i
l 16/03/2024 19:53:21 Burdwan NSH \\@\Vsho il 30-12,7 e s fved |
16/03/2024 19:39:33 Burd RMS2TMO ™\ L\\_.-/( o !
= | urdwan Ma RMS2 TMO 7 BF \@alspatched |
'~>-~___./

https:llwww.lndiapost.gov.lnl_layoutsl1 5/DOP.Portal. Tracking/TrackConsignment.aspx



© 4/6/24, 1:43 PM Track Conslgﬁmnnt . @

. 5 a2 - Ep— l S SO —— D— PR s - - - . —
| 16/03/2024 19:31:44 Burdwan Ma RMS2 TMO I!om Roggllv‘od
f 16/0371720247 15:28:34 Burdwan HO rltom Bagged

| 16/03/2024 | 13:51:58 Burdwan HO tom Booked

= L. e SRS St

Home
About Us
Forms
Recruitments
Holidays
Feedback
Right To Information

Tenders India“
Related sites
Website Policies
Contact Us
Employee Corner
Sitemap
Help

External Links

[} The national portal of indla
mnelia.govin
National Voter's Service Portal

India Code
Application Security Audit Report

GETITON

D}’ Google Play

Download the Post Info App

hnpsleww.indiapost.gov.lnl_layouts/ 1 SIDOP.Ponal.Tracklng/T rackConsignment.aspx
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airdbr i

India e

_You are here Home>> Track Consignment

Track Consignment

* Indicates a required field.

* Consignmgntv Number

 EW396972808IN

Track Consignment

Sign In Register

v Fa & T & Q

G2& /(3=

e Cadan At Maholsav

Elﬂ%???ﬂoﬂm IVR26987396972808
NRART 3

5P BURDWAY HO <713101>
Counter No:1,16/03/2024,13:52
TosHIHANGSHU SAN. MNIFRI EKLA i ]
PIN:713427, Uchalan 50 e
Froa:DEBASIS BIS.GH MITRA LANE
Wt:300ms

— Ant:d1.30(Cash)Taxz6.30 .
{Track on ww.indiapost.qov.iny

<Dial 180026648685 CHear Hasks, Stay Safe>

Quick help

X Mare l

: Booked At | Booked On Destination Tariff | Article Type Delivery Delivery Confirmed
! i Pincode Location On
i Burdwan 16/03/2024 713427 41.30 | Inland Speed Uchalan SO 18/03/2024 18:18:03
| HO 13:51:58 . | Post | |
Event Details For : EW396972808IN
Current Status : Item Delivered(Addressee)

Date Time Office Event :

18/03/2024 - 18:18:03 Aklokhi BO ltem Delivered(Addressee) '
. 18/03/2024 10:35:33 Uchalan SO ltem Bagged 1

18/03/2024 10:35:33 Uchalan SO Dispatched to BO '

18/03/2024 10:35:33 Uchalan SO Item Dispatched ,
! 18/03/2024 10:04:05 Uchalan SO Item Received f
% 17/03/2024 07:10:43 Burdwan Ma RMS2 TMO Item Dispatched
: 17/03/2024 06:08:41 Burdwan Ma RMS2 TMO Item Received

i710312024 05:56:15 Burdwan NSH Item Dispatched i

17/03/2024 05:18:29 Burdwan NSH Item Bagged

16/03/2024 19:53:21 Burdwan NSH Item Received
; 16/03/2024 19:39:33 Burdwan Ma RMS2 TMO Item Dispatched
5 16/03/2024 19:31:44 Burdwan Ma RMS2 TMO ltem Received i
!, /6"?\\ {
1 16/03/2024 15:28:34 Burdwan HO Item B / N |
| _[remeeong”WOTES
| 1610312024 13:51:58 Burdwan HO @ T ,W ( - ‘o p\ 5

7/, ana
(\ Regd g3 Gy r;u»}}
\ 901 fe
[ % \ V4
x Regd. No.13623/2018 ] NSl
https:/www.Indiapost.gov.in/_layouts/15/DOP.Portal Tracking/TrackConsignment.a x5 yalid Tift- 30-12-2028 v-/ 42l
.\ (d [/r \&Q/
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_ % ] Residence :
& ZZW ,_%m.ﬂ. (Hons) LL.B. Ray Bhavan' Mithapukur Lanc
L Adoocate Burdwan-713104
: o : 9434009849

£ Bar Association, Room No.6 g
{/iHigh Court, Calcutta Sl s Wikv@gsatioon

E | ‘ Date .0 7’,/0 ?,/(900%1

i
W

U
¥

i e
1) The District Magistrate, Purba Bardhaman
e District Land & Land Reforms Officer, Purba Bardhaman

3) The Chairman, State Level Environment Impact Assessment Authority
_ Pranisampad Bhawan, 5" Floor, LB 2, Sector-II1, Salt Lake, Kolkata-700106
: 4) The Chairman, West Bengal Biodiversity Board
Ff (Dept. Of Environment, Govt. of west Bengal.)
Pranisampad Bhawan, 5" Floor, LB 2, Sector-II1, Salt Lake, Kolkata-700106
5) The Chairman, West Bengal Pollution Control Board,

Paribesh Bhavan, 10A, LA Block, Sector-III, Bidhan Nagar, Kolkata - 700106
6) Block Land & Land Reforms Officer, Barsul
7) Chief Mining Officer, Mining Estate Branch, Court Road, P.O.-Asansol,

Dist.- Paschim Bardhaman- 713304

Legal Notice apropos earlier representation dated 16.03.2024,
pertaining to sand mining on Damodar river, in respect of Sand
Block bearing I.D.- Burdwan-II/Kalinagar/181(P), 205(P)/F in
Mouza- Kalinagar, Dist.-Purba Bardhaman-713424.

Under the instruction from and on behalf of the my clients, Debasis Biswas
& Ors. being the local inhabitants/residents of Kalinagar, P.S.-Madhabdihi, Dist.-
Purba Bardhamana, I, the undersigned do hereby beseech to draw your Kind

ZRR S attention and put you under notice on the following :-
QL N\

%
4%  That one Himangshu Santra has been involved in illegal sand mining on

P\ W A
T &Iz)g‘i,rnodar River pertaining to the above-mentioned proposed sand block since a

i (‘_('%rfﬁ"' ;f::‘ft:onsiderable period of time without obtaining valid EC/permission/No-objection
. (A [ Xad :

SN B I I o ‘
\é‘-; T Qﬁ, from the competent authorities/persons.

2. That the said illegal sand mining activities in that area will have irreversible,

irreparable and adverse impacts on the ecology and environment such as

...contd.P/2



Bar Association, Room No.6
High Court, Calcutta

it o -—mw-r
TR o

hrwﬂ rwiiﬁ ¥
Kb leii

Residence :

Ray Bhavan' Mithapukur Lune
Burdwen-713104
%) : 9434009849

c-mail : uttiyalaw@gmail.com

Dute: O??/OC/{/&)M‘]

2-

destruction and erosion of river bank and disturbance in the aquatic habitat,
critical imbalance in the ecosystem and biodiversity of the riverine zone which is
already an arid and polluted area. Furthermore, the process of sand mining can
result in the release of sediments into water body, negativcly affecting the water
quality and thereby subsequently adversely affecting particularly the aquatic life
amongst various other devastating effects such as increased vulnerability to the

impacts of climate change like floods and droughts.

3. That such sand mining will not only affect the ecological balance but also
affect the lives of the local inhabitants by way of impediment in their usage of the
river and river bank for social, cultural and religious congregation. They will also
have to bear the burnt of drought and floods. Moreover, the sand mining will
cause erosion, pollute water sources and subsequently reduce diversity in
organisms especially of fishes, so the local fishermen who are fully dependent

upon fishing, will face serious crisis in their livelihood.

That such storting and/or continuing of sand mining requires compliance of
rious rules and regulations. According to term %QH\CHUOHS in the LOI,
u er Memo. No. 304/1287/Auction 17/MM/18/a6tsd—2< O ,018 previously
: tﬁgf:‘? @ssj 'p ‘dder should

fwgn or }
the case may be as per Environment Impact AsSesShuc i . c& ':n 2006. The
notification clearly mandates four stages in the Pn\orrx'éga‘zf en/ental Clearance

(EC) process for new projects —

Z SSubmit Environmental Clearance issued by DEl&A
':)/'

Stage (1) Screening (Only for Category ‘B’ projects and activities)
Stage (2) Scoping
...contd.P/3
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Stage (3) Public Consultation
Stage (4) Appraisal.

But the said Himangshu Santra deliberately and desperately avoided the public

consultation stage which is an utter violation of the provisions of the

Environment Impact Assessment (EIA) Notification, 2006.

5. That highlighting the negative impacts in details of such unworthy and
illegal sand mining, my clients, in the recent past, have conjointly raised serious
objection before you authorities which was made by a written representation sent

under speed post dated 16.03.2024, and delivered on 18.03.2024.

6. That though such written representation was reportedly received by your
authorities and thereby you all are well aware of the grim situation that is prevailing

in the area, no effective action has yet been taken in pursuance thereof till date.

1. That the said Himangshu Santra on the other hand is in the motion of

NO )~ “carrying on with the alleged sand mining defiantly without following due process

'pcﬁ' law and without caring for the local ecology and its adverse effect on the local

sn:tmg tight over the matter till date and thereby presumably giving undue
\%dulgence to the aforesaid illegality in utter disregard to the rule of law.

That it is the obligation on the part of your authority to take all necessary
stéps to prevent such indiscriminate sand mining and as such it is further

umbent upon your authorities not to cause to issue Environment Clearance

...contd.P/4
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Under the above facts and circumstances, since your authorities have
failed to take any proactive steps till date despite receiving the said joint
objection of my clients, I am constrained to issue this notice entreating you to
cause to make a thorough enquiry regarding the plausibility of initiating
and/or continuing such alleged sand mining and further to initiate appropriate
proceedings against the said Himangshu Santra in view of the aforesaid
objection made by my clients. I do hereby call upon you to undertake such
exercise and complete the same within a fortnight from the date of receipt of
this notice and arrive at a logical conclusion regarding allowing/disallowing
the alleged sand mining in the said area for larger interests and restrain your
hands from causing to issue/grant ény Environment
Clearahce/permission/No-objection t6 such sand mining, It is further
expected that all efforts of such sand mining as allegedly' have been
undertaken by the said Himangshu Santra should be caused to be stopped
forthwith. Failing so within a fortnight from the date of receipt of this notice,

my clients shall be compelled to take legal recourse for which you shall have

to face the consequences and costs as well.

Sincerely,
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We, the undersigned do hereby say that we have authorized Mr. Debasis Biswas, to

verify and affirm the application filed in the National Green Tribunal, Eastern Zone,

Kolkata, on our behalf.

Sincerely,

ch abdert K@C&“’Wl
N
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Before Ld. Judge
0-A No. of 2024 [ Z.
Abagis  Riswes L O

Plaintiff/Applicant/Appellant

-Vs -
Sale A AS7h §. Ol .

Defendant/respondent/Opp. Party

On behalf of : A/FID’("C’M

Know all men by these presents that by this Vakalatnama I/We appoint the Advocates noted
below my/our lawful Advocate(s) to appear and act for me/us in the matter noted above, to file
suit, written statement, conduct suit appeal from original suit, order etc. And for that purpose to
do all acts and things, whatsoever in that connection including compromise of the above matter,
depositing in or withdrawing money from, filling petitions in connection with the said matter or
taking out copies of papers from records, documents and payment order from Court, referring
matters in dispute between the parties herein to arbitration, withdrawing the above matters with
liberty to file fresh suit, sending properties released from attachment filling execution or
miscellaneous case and other petitions, bidding at execution sale obtaining payment from us out
of Court, withdrawing custody and other fees and doing on my/our behalf such other acts in the
above matter as are necessary and proper and I/We hereby agreeing to ratify and confirm all
acts so done by the said advocate or attorneys as my/our own acts and as if done by me/us to all

intents and purpose.
Dated this ....5........ day of..... 54 Mb‘ol .................. 200 4

Names of Advocates :
,,.b' ‘J% Durngadas Ray
(Vig Q/* o Watabibia Boy Dey ([ widon@® pesdiffratt Corn )
~L AN ‘ ]
e Ok .N\/ | PUetiya Ray [wed,: 205D

foe y ‘0 Al Wandal

CL C/ Bar Association Room No. 6
M—H High Court at Calcutta,




